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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SetSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : 6 1EIII11P> q 0 f 2 0 2 6 / R G / L P D a t e d : 6 3 = B 04 u 2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Aiyan Shafqat Mir
S/O Shafqat Hussain Mir
R/O Budhli Tehsil Chilly Pingal, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-63-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syeh%jtabi\i'ussain)

T'::TIT''"w“$a
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aiyan Shafqat Mir, Advocate

. .. ...for information and necessary action.

JNo: 0l- a$ /RG/LP
a br

Dated: O <b .04.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScR '}e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ ]A of 2026/RG/LP Dated: 62 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Akhlaq Chowdhary
S/O Kala Khan
R/O Kalal Kass near Govt. Higher Secondary School, Tehsil & District
Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-64-2026 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed$Hta#i ;sain
Registrar inistrati

No: ILL aq-3qfRG/LP D,t,d, 62- .04.2026

forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhlaq Chowdhary, Advocate

. .. ... for information and necessary action.

4

5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6// of 2026/RG/LP Dated: OZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Anuttam Kalsotra
S/O Sundeep Kalsotra
R/O Sec-7 Ext. Channi Himmat Tehsil Jammu South, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-65-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
m©6\n

(Syed VliJtaba Hu'ss
Registrar

No: f 2 #6 - 13 /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Wlr. Anuttam Kalsotra, Advocate

... ...for information and necessary action.

O I- .04.2026
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6.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: +\ t\

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: G /b of 2026/RG/LP Dated: O 2' .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Archana Sharma
D/O BaI Krishan Sharma

R/o House No. 120, Raipur Satwari, Tehsil Miran Sahib, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-66-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar A(jministrati

No: I
forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Archana Sharma, Advocate

. .. ... for information and necessary action.

/23 II'–LI /RG/LP D,t,d, OL .04.2026

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeS$

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a of 2026/RG/LP Dated: 62 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Atiq Ali Khan
S/O Mohammed Qasim Khan
R/O Bhera House No.13, Ward No.1, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-67-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
i

i>J

(Syed uj taba\ HUssain)

No: /232L-3D/RG/LP D,t,d, OL .04.2026 E W/B/
forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Atiq Ali Khan, Advocate

. .. ...for information and necessary action.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SetSc

PROVI
ENRO

NOTIFICATION

No: 6/ 9 of 2026/RG/LP Dated: OZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Avirel Gandotra
S/O Anil Gandotra
R/O House No. 258, Friend Sector Subash Nagar Rehari, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-68-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

.,,..];„,
f:'' BP'IFRegistrar

N„ / 1 BBI -38/RG/LP D,t,d:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avirel Gandotra, Advocate

. .. ... for information and necessary action .

o I .04.2026

4

5.

6.

7.

Regis}r8AmlmiTli
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeS: nK

PROVISIONAL
ENROLLMENT

NOTIFICATION

GIg of 2026/RG/LP Dated: 6 Z .04.2026No:

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Charandeep Kour
D/O Sohan Singh
R/O Simbal Camp Ward No .1, Tehsil R.S Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-69-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
tq

(Syl lssain)

"'=';'”'"P'"Z“i;
/ 2 339- '4lRGILP D,t,d: dl .04.2026

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Charandeep Kour, Advocate

. .. ... for information and necessary action.

No:

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R +c +(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6/Z of 2026/RG/LP Dated: al .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Gagan Deep Singh Dutt
S/O Sher Singh
R/O Ward No .14, Hatli Morh, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-70-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order a
(Syl ujtaba Hugsain)
Registra ministrati

lq£No: 1 L3y7- dfb/RG/LP Dated: 6 b . 04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Gagan Deep Singh Dutt, Advocate

. .. ... for information and necessary action

4
5.

6.

7.

S

Regjstr£Mdmi;lis Irl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

ScScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: 6 b .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. lsha Jamwal
D/O Ravinder Singh
R/O H.No.1A, Suram Ghar Barnai, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-71-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed\vM)aM
Registra ini

No: 1 b3 (£.-47RG/LP D,t,d, Ob .04.2026

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
(,PC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Isha Jamwal, Advocate

. .. ... for information and necessary action .

Copy
1

2
3.

4

5.

6.

7

a\iia%d
Registr-d Administra n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc $ $

PROVISIONAL
ENROLLMENT

NOTIFICATION

4/ aNo: of 2026/RG/LP Dated: d 2 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Kuldeep Raj
S/O Sh Bodh Ram

R/O Bandrai Tehsil Sunderbani District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. J K-72-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel in)

/\/ 0 : / 2 3 / 3 b+dIIIIIr 11111111p) /FI? I(;If/LP Dated : r) 2804 p 20261Lw \
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kuldeep Raj, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

aia
Regi bt dminis\traii
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: GIg of 2026/RG/LP Dated: al .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Lakshmi Sharma

D/O Inderjeet Sharma
R/O Panya (Dager), Dagir, Tehsil Kharah Balli District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-73-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel Ftaba !ain)
Registrar

No: 1 23 :7 / –-IB /RG/LP Dated: O L .04.2026

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Lakshmi Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

>(
Admini;tr;ti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSc

PROVISIONAL
ENROLLN ENT

NOTIFICATION

No: G)TO ,f2026/RG/LP Dated: 6 L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Mukesh Kumar
S/O Tillo Ram
R/O Patti P/O Rahya Tehsil Bari Brahmana District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-74-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

,,,.
drpG
HUssain)

No: 11 bl'I-Bb/,G/,p „„d; 6b .„.„;-–- t-@-$
forwarded to the: -

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mukesh Kumar, Advocate

. .. ...for information and necessary action.

Copy
1

2

3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

t\ t\ $:

PRO
EN

NOTIFICATION

No: 6> 1 of 2026/RG/LP Dated: O L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Nasir Iqbal Parae
S/O Mohd Shafi Parae
R/O Shapen Tehsil Bhaderwah District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council pr6visionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-75-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

m)acHllss\ain)(Sy e:

N„ /b:bel-IV /RG/LP D,t,d:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nasir Iqbal Parae, Advocate

. .. ... for information and necessary action.

o L.04.2026 (d/ W h

4
5.

6.

7

(1
dmi'n\distr'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

kg ';(

0
ENROLLMENT

NOTIFICATION

No: 672 of 2026/RG/LP Dated: O L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Palvi Sharma

D/O Vijay Kumar
R/O Pathan Mohra P/O Dassal Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-76-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel ltaba ain

@ /R G// L P D a ( e d : Ie) 111)+ n O 4 p = == r a r J!IF 1 B a t IT
forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Palvi Sharma, Advocate

. .. ... for information and necessary action

/b3qg-'No:

Copy
1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C $ $$

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 6%3 of 2026/RG/LP Dated: 6 L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Pankaj Sambyal
S/O Balkar Singh Sambyal
R/O Dhalote P.O Taloor Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-77-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(syd :aba' ain

No: a
forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
VIr. Pankaj Sambyal, Advocate

. .. ... for information and necessary action.

a3-'/o /RG/LP Dated: 6 b .04.2026 © wb/2-

4
5.

6.

7

h\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

kg ';(

PROVISIONAL
ENROLLMENT

NOTIFICATION

k>LI ,f2026/RG/LP D,t,d, & b .04.2026No:

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Prekshi Anand
D/O Mohinder PaI Anand
R/O H.No. 107, Ward No. 03, Gurgi Dhaki Mohalla Tehsil Akhnoor, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-78-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

nb; '#u:sain)
Registrar istration

No: a
forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Prekshi Anand, Advocate

. .. ... for information and necessary action .

/2g //-' / /RG/LP Dated: C> b .04.2026

4

5.

6.

7

'{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

7(

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ GbS ,f2026/RG/LP Dated: '92 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Priyanka Sangral
D/O Rakesh Kumar
nO House No. 52 A, Friends Colony, Trikuta Nagar, Tehsil Bahu, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-79-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(syd ujtaga\Hutssain)
Registrar r"'w“§No: L

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Priyanka Sangral, Advocate

. .. ...for information and necessary action.

/IL/ f 9 -2- /RG/LP Dated: DL .04.2026

4
5.

6.

7.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +K

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6 2 d ,f 2026/RG/LP Dated: OZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Rachit Sharma

S/O Rajesh Sharma
R/O Ward No.2, C)pp. District Courts Kathua, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-80-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
d ,>e

(Syed'Mtntaba Hubsa'in)

No: /2q>q-3%„LP Da„d: OZ .04.2026 (1/ @ \
forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rachit Sharma, Advocate

. .. ... for information and necessary action .

Copy
1

2
3.

4

5.

6.

7

Regist'r;;Ktmi#i:tFa '\M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: of 2026/RG/LP Dated: 62- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Rakesh Kumar
S/O Tara Chand
R/O Ward No.1, Rakh Dhok (Jourian) Tehsil Jourian District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-81 -2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(syd(imab;\HJssain)
Registrar Al IT'"B'“$y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rakesh Kumar, Advocate

No: /2L43£' Z /RG/LP D,t,d, 82- .04.2026

. .. ... for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Sc+c nK

PROVISIONAL
ENROLLMENT

NOTIFICATION

4 28 ,f2026/RG/LP Dated: OL .04.2026No:

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Reena Sharma
D/O Om Parkash

R/O Dayalah, Sialsui Tehsil Kalakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-82-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed j-taba H\us bain)

No: } >\4 \43 D/RG/LP D,t,d, Ob .04.2026 al @
forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Reena Sharma, Advocate

. .. ... for information and necessary action.

1

2
3.

4
5.

6.

7

Regi: B'%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

See nk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: & >q of 2026/RG/LP Dated: O L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Rudrakshi Balotra
D/O Sanjay Sharma
R/O Ward No.06, Near Slathia Chowk Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-83-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

bba Hu\ssain)(Sye1

No; 2 lb(gI-.gB/RG/LP D,t,d,

forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rudrakshi Balotra, Advocate

. .. ... for information and necessary action.

O 2 .04.2026

4
5.

6.

7

M d6\%
Registr

F§g"""?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScSc +(

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ ]f Dat,d: al .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sameer Mirza
S/O Mohd Naveed

R/O Ujhan, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-84-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

( S y e d\r\§: j t a b a H i1=5 )
Registra ti

No: t?RG/LP D,t,d, OL .04.2026

forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sameer Mirza, Advocate

. .. ... for information and necessary action.

/2c/g74
Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

see St

PROVISIONAL
ENROLLMENT

NOTIFICATION

b of 2026/RG/LP D,t,d, al .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Samridhi Singh Kamra
D/o Manmohan Singh ICamra
R/O 287/288, Bakshi Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-85-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
Tb

(Syl ba Hubs

No: II L{ &1 = 7tt/RG/LP D,ted,

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Samridhi Singh 1Camra, Advocate

. ..... for information and necessary action .

bl .04.2026 L 4% F

4

5.

6.

7

Re dmi;i'skritib
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +i

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a Bb of 2026/RG/LP Dated: 6 L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sangeeta Sharma
D/O Sewa Ram Sharma
R/O Neha Ghar Kachi Chawni Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-86-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed1 Fmabi
Registrar inistrati

Dated: C> L .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Sangeeta Sharma, Advocate

. .. ...for information and necessary action.

4

5.

6.

7.

IiL eb : minislral
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R R +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

C:) 33 ,f2026/RG/LP D,t,d, OL .04.2026No:

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sarfraz Ahmed
S/O Khadam Hussain

R/O Rathal Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-87-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order r%
(Sye(Jd%tai;'hilssain)
Registrar ministrati

No: lb Ll 83'qc>/RG/LP Dated: O L . 04.2026

forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarfraz Ahmed, Advocate

. ..... for information and necessary action .

Copy
1

2
3.

4
5.

6.

7

YEii

minist\r£tRegist1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: dsu of 2026/RG/LP Dated: dl .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Shahid Pathan
S/o Mohd Saleem Khan

R/O Topa, Tehsil Mankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-88-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
gt

(Syed Ni ntaba Hussain)
Registrar Al io

No: a
forwarded to the: -

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu ’for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Pathan, Advocate

. .. ...for information and necessary action.

/2 gq) –c? /RG/LP Dated: OL .04.2026

4
5.

6.

7

Regist;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ nd

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6 Bg of 2026/RG/LP Dated: 6 L .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shaista Farooq
D/O Farooq Ahmad
R/O Sekidaffar Safakadal, Tehsil Eid GaIl, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-89-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syedt lm; Hu;'sain)
Registrar 7\dministratign

No: 1 b g&S- IL /RG/LP Dated: Ob .04.2026

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Farooq, Advocate

. .. ... for information and necessary action .

4

5.

6.

7.

Fe

*'A'’!'"Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc UK

PROVISION
ENROLLMENT

NOTIFICATION

No: 634 of 2026/RG/LP Dated: 6 L– ,04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shweta Bhat
D/O Sanjay Bhat
mO House No.41, Sector No.9, Nanak Nagar, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-90-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
%Ba

(Syed .ijtaba Hussain)
Registra :’“'kN„ lag>)-Igf 2026/RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shweta Bhat, Advocate

. .. ... for information and necessary action.

62- .04.2026

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe ';(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: dBa of 2026/RG/LP Dated: & b .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sohail Anjum
S/O Mohd Rafiq
R/O Fatehpur Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-91 -2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

t\%
(Syed Mbjtaba HUssain)

No: / > fIt – 28 /RG/LP Dated:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sohail Anjum, Advocate

. .. ... for information and necessary action.

OL .04.2026 tV, W– F

4
5.

6.

7.

b%
ministrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 638 of 2026/RG/LP Dated: 62- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sudarshan Singh
S/O Ved Raj
R/O Village Birshalla, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-92-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 ba Hu£sa

N„ ) b f>q -36 /RG/LP D,t,d: o 2 .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sudarshan Singh, Advocate

. .. ... for information and necessary action

4

5.

6.

7.

Registl aminisi+-a

W&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Set UK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6 3g of 2026/RG/LP Dated: al .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shagun Kapoor
D/O Yougal Kishore Kapoor
R/O House No. 238, Sector 2, Upper Roop Nagar, Tehsil Jammu North,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-93-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed ifaab; iussain

No: 1 a-aa-ky /RG/LP Dated : al .04.2026 (hM k
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shagun Kapoor, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

i\\%
.dministPatiilnRegistt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: aQ 6 of 2026/RG/LP Dated: al .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Surindera Raina
D/O Sh. Bharat Bushan Raina
R/o Maratgam, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-94-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
b'

(Syed NWaba bIIss;in)
ti

No: / 2-adS'-. fI /RG/LP D,t,d, 02-.04.2026
forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Surindera Raina, Advocate

. .. ... for information and necessary action .

4
5.

6.

7

Registr: .dmi'ni it radon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le Se +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 677 of 2026/RG/LP Dated: Pg .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Aaqib Maqbool
S/O Mohmad Maqbool Wagay
R/O Waripora Pahlipora Safapora Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-95-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
ye

Fujtaba au;sain)(syd
linistrationRegistr:

No: IS 2 O S - ID /RG/LP Dated: OZ

forwarded to the: -
Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ganderbal.
cp(..„ e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Nlaqbool, Advocate

for information and necessary actIon.

.04.2026

4
5.

6

7.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: G ? 8 of 2026/RG/LP Dated: oa .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Aareena Manzoor

D/O Manzoor Ahmad Magray
R/o Leth pora Tehsil Pampore District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from LID. His/her name has been entered under

serial No.JK-96-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

,*'=~,I
Registrar Administration

&No: /39/1 - le
forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Associationl Pulwama-
CP(.'/ e_Courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aareena Manzoor, Advocate

for information and necessary action.

/RG/LP Dated: OX .04.2026

4

5.

6.

7.

Regist# Adm
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6 il of 2026/RG/LP Dated: Pg .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Asmat Nabi
D/o Ghulam Nabi Gojree
R/O Jalal Sahib Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-97-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
Registrar Administration
04.2026No: t 3213 -g e /RG/LP Dated.

Copy forwarded to the: -
Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Asmat Nabi, Advocate

. .....for information and necessary action.

1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: i gO of 2026/RG/LP Dated: a6 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Aqilla Bano
D/O Mohammad Ibrahim
R/O Sharchey, Chulichan Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-98-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
MA ba

(Syed Mrjtaba-arlss\ain
Registrar rLdhministration

.04.2026 QHt 3227- 3 tV /RG/LP D,t,d: od

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association , Kargil.
cpc, e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aqilla Bano, Advocate

. .....for information and necessary action.

No:

4
5.

6.

7.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

„., 681 of 2026/RG/LP Dated: O X .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ahra Mehraj
D/O Mehraj U Din
R/O Khanawari Zaldagar Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-99-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
aLe saw

(Syed 'Mljtaba-1lass;in)
Registrar Administration

No: t 32 :be;- \19 /RG/LP D,ted: OZ .04.2026

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_<.„harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ahra Mehraj, Advocate

. .....for information and necessary action .

Copy
1

2
3.

4
5.

6.

7.

Adm
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1[ 1 1G 11 CH::= n? :o ::!::[iE :: :1: ::1:1:\ : :[= !! ;!!:: kITAfl:a :sT=tl:IFU /
'\/

PROVISIONAL
ENROLLMENT

NOTIFICATION
N., b 82 of 2026/RG/LP Dated: & A .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Asgar Ali Dar
S/O Ghulam Mohammad Dar
R/O Rakhshalina Taingan, Near Imam Bargah, Tehsil B.K Pora, District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned UniversitY and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.yK._100_2026 in the roll of Advocate maintained by this RegistrY.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirY unless the absolute/final enK)llment as an

Advocate is ordered there before

By Order
EB B

fujtabi Hussain)(Syed
Registrar Administration

04.2026N... 132qg - 5’o /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Buggam'

i : SeiTja;( ) (E :: :? : :Pec£it oS : !!! I JE:=TII[1: efo : P u b I i c a t i o n in the neW issue of

Government Gazette.

[:: iF i deE :/tb :11:SJr i ati £ChO !i :: r :) SJS£Ei a::odn IL=1 :L : eR 111r1] •am mu for uploading OII

In:c::gEl rESIT-High CouN Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Asgar Ali Dar, Advocate

D... for information and necessarY actlon'

Dated,

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)–

+ + le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6 85 of 2026/RG/LP Dated: od .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Arjumand Anjum
D/O Late Abdul Ilehman Parray
R/O Andergam Parray Mohalla Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-101-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
bt@ a\A

(Syed IWujtaba ussain

RegistrarnAdministration

No: 132 S-I -- ge /RG/LP D,t,d, bC .04.2026

forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, BaramuIla'
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading ot
the official website.
in_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arjumand Anjum, Advocate

for information and necessary action.

4
5.

6.

7.

O
RL eIL : Ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acc 1961)

le lege

PROVISIONAL
ENROLLMENT

NOTIFICATION

6801 - of 2026/RG/LP Dated: 06 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Arif Zahoor Lone
S/O Zahoor Ahmad Lone

R/O Hardu Panzin Tehsil Kangan, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-102-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

/39 sn – dd /RG/LP Dated: &d .04.2026 %e
forwarded to the: -
Principal District and Sessions Judge, Ganderbal-
Secretary1 Bar Council of India, New Delhi
GIna&LE’Government PreSs1 Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal'
(../pc e_c#ourts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
in:’c,haG; Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arif Zahoor Lone, Advocate

for information and necessarY action-

No.'

Copy
1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 18:1)-

+e leSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 68 S z of 2026/RG/LP Dated: 6Z .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Asrar Fayaz Malik
S/O Fayaz Ahmed Malik
R/O Arampora, Sonerwani, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.fK-103-2026 in the roll of Advocate maintained by this RegistrY.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

% Mu&

(Syed Niujtaba Hussain)
Registrar Ad#rinistration

1320 -}q „,/LP Dated: r,d .04.2026 %
copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora-
2. Se<.,retary1 Bar Council of India, New Delhi.
3: &£n;gerl’Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Bandipora-
cpd-e_(.'/burIL: High Court of J&K and Ladakh, Jammu for uploading on

t::cR:EEI HErasrL:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asl'ar Fayaz Malik, Advocate

for information and necessarY action-

4
5.

6.

7.

Tx.Adminis
-r’



42

[ 1 1[]Ir 11 1c£Il:: n? :o {:IEy:iv: : i :::11:\ :TI[:: Is]:: gIrlSIlJ
le qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: £8Z / of 2026/RG/LP Dated:al.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Bhat Sumina Gul
D/O Ghulam Mohammad Bhat

R/O Teli Mohalla Punzwam Dowlat Pora Tehsil Villagam District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-104-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

,~„)h
Registrat ,inistration

No: 132 Is: gb /RG/LP Dated: oh .04.2026

forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
aanageF1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
c,pc e_courts1 High Court of J&K and Ladakh, Jammu for uploading O'l
the official website.
in_chi}L;-Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhat Sumina Gul, Advocate

for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)-

+ + +

R
ENROLLMENT

NOTIFICATION

,., Gel of 2026/RG/LP Dated : .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Basirah Hassan Itoo
D/O Ghulam Hassan Itoo

R/O Ujroo Tehsil Dooru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-105-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

R

By Order \\M
(Syed Nlajtabi I

M-vG
-ussain

No: J 32 as:
Copy foIwarded to the: -
1. Principal District and Sessions Judgel Anantnag'

i : iIeJnr;£aJT I (E :: £ : :rec£it oJ I !!! I Jh: SITII: e;o ; P u b I i c a t i o n in the next issue of

Government Gazette.

[B }p i deE :L ::\S: : r i Sti £Gho VJnO §£ r=) SJS£Ei y:odn Ir!:£F£ : 3 : im nn U f0 r U P loading on

In:cgIgEl Hgrasrb:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Basil.ah Hassan Itoo, Advocate

for information and necessarY action'

Registrar Administration

D,t,d: oK .04.2026 %/go /RG/LP

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(ExeEcising powers of Bar Council under Section 58 of the Advocates Acts 1961)

le Ie +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bee - of 2026/RG/LP Dated:a' .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Fayka Ishaq
D/O Mohd Ishaq Wani
R/O Gund Adalkoot, Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-106-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(SyedlV'lntaba ussa
,inistrationlstrar

04.2026No; 13211 – g 8 RG/LP Dated:

forwarded to the: -
Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ramban.
CPC e_Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fayka Ishaq, Advocate

for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

roIminisRegjstr:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+c +eSc

FIPROVISIONAL
ENROLLMENT

NOTIFICATION

No: dd 9 of 2026/RG/LP Dated:a_.04.2026

It is herebY notified that vide High Court Order Dated 31.03.2026

Mr. Farooq Ahmad Bhat
S/O Abdul Gaffar Bhat
R/O Kanispora Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-107-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
\W aT}$•

>saln(Syed Mbjtaba-Hii
Registrar ,\dministration

%04.2026N„ 132 edt=366 /RG/LP D,t,d:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
MX, Farooq Ahmad Bhat, Advocate

. .....for information and necessary action .

4
5.

6.

7.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e lege

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: C ?c., of 2026/RG/LP Dated: O A .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Farha Ashraf
D/O Mohd Ashraf
R/O Bedar, Balnai, Tehsil Mandi District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.fK-108-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order mw
(Syed Niataba Hubsa'in)
Registrar Administration

13,bel - \tI /RG/LP Dated: Od .04.2026 &
forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch-
(..„pc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Far'ha Ashraf , Advocate

for information and necessary action-

No:

Copy
1

2
3.

4
5.

6.

7.

Regjs£ra$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R +eSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: eel ) – of 2026/RG/LP Dated: oK .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Faakirah Irfan
D/O Irfan Rashid

R/O Baba Mohalla Nageen Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-109-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Itl'ujtaba Hussain)
Registrar Adrninistration

133 \S-- 2z /RG/LP D,ted: 46 .04.2026 ny
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e_(,../ourts1 Heh Court of J&K and Ladakh, Jammu for uploading OII
the official website.
in_charde Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Faakirah Irfan, Advocate

. ....for information and necessary action-

No;

4
5.

6.

7.

M,A
AdminiRegt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+cIe it

F•

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 69,Pr of 2026/RG/LP Dated: OZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Huzaif Zahoor
S/O Zahoor Ahmad Bhat
R/O Chanda Pura, Gadood Bagh Haba Kadal, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.yK._110-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

[ujtaba hussain)(Syed
linistrationRegistrar

No.- \ 3 39.3 - 3D /RG/LP Dated: OK .04.2026

forwarded to the: -
Principal District and Sessions Judgel Srinagar.
Secretary, Bar Council of India, New Delhi
G;nagerl Government Press1 Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
c/p(/-–e_(.../8urts1 HiGh Court of J&K and Ladakh, Jammu for uploading on

tHEcREFEEI SEIF-High Court Wing Jammu/Srinagar for information arId
also keeping record of the same-
Mr. Huzaif Zahoor, Advocate

.for information and necessarY action-

Copy
1

2
3.

4

5.

6.

7.

hmihi's\r';tionRegib1
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc +eSc

T
PROVISIONAL

ENROLLMENT

NOTIFICATION

No: dg 3- ,f2026/RG/LP D,t,d, oZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Hilal Ahmad Lone
S/O Mohd Sikander Lone

R/O Furkan Mohalla Hirri Bala, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-111-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

ugsa
lstrationRe!

143 04.202;of 2026/RG/LP Dated.

(Sye(I Wtabe£

1333
No:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Associationf Kupwara'
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hilal Ahmad Lone, Advocate

for information and necessary action.

4

5.

6.

7.

linistRegis1
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e leSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: dq Q of 2026/RG/LP Dated: oK .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Hiefa Mushtaq
D/O Mushtaq Mohammad
R/O Zerobridge Rajbagh Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-112-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

No: 13336-y e /RG/LP Dated od .04.2026

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
c,p(.., e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
in_ch£bgg Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hiefa Mushtaq, Advocate

. .for information and necessary action.

Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le le +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : 6 1(7 ( F 0 f 2 0 2 6 / R IC:111 / L P D a t e d : IEI19£ aO 4 B 2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Humaira Hamid
D/O Abdul Hamid Bhat
R/O Bhat Mohalla Dardpora Khaitangan Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-113-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

04.2026 W/No: 133 q +- STI

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
cp(-, e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Humaira Hamid, Advocate

for information and necessary action.

/RG/LP Dated: O b

4

5.

6.

7.

i1%
ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N o : 6 9 16 o f 2 0 2 6 / R G / L P D a t e d : 4 a 0 4 B 2 0 2 6

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Irtika Hassan
D/O Gh. Hassan Allai
R/O Naina Gund Baba Khalil H.No.83 Tehsil Bijebehara District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-114-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed laWba Hi
Registrar Agministration

No.' 133 SS-- CI /RG/LP D,t,d: Z>6

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Irtika Hassan, Advocate

. .....for information and necessary action.

.04.2026

Copy
1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge +cSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: dg t of 2026/RG/LP Dated: dZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Iqra Rashid Bhat
D/O Abdul Rashid Bhat
R/O Zainakote Mustafa- Abad HMT, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-115-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

in)(Sy„
Registrart+dministration

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Rashid Bhat, Advocate

. .....for information and necessary action.

13363-?o /RG/LP D,t,d, oZ .04.2026No:

Copy
1

2
3.

4
5.

6.

7.

i
listrXRe:

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se qc le

PROVISIONAL
ENROLLMENT

NOTIFICATION

0 f 2 0 2 6 / R G / L P D a t e d : IEpII11P & B 0 4 H 2 0 2 6dg dNo:

It is hereby notified that vide High Court Order Dated 31 .03.2026

Ms. Muskaan Shafi
D/O Mohammad Shafi Lone

R/O Shar Shalli Khrew Razak Lone Mohalla Tehsil Pampore District
Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1 16-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

O/ .04.2026 %(/RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Muskaan Shan, Advocate

. .....for information and necessary action.

4
5.

6.

7.

istratrar'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qe qc le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: aeg of 2026/RG/LP D,t,d, oZ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Mehak Mushtaq
D/o Mushtaq Ahmad Wani
R/O Buchwara Dalgate Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1 1 7-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

( S y e d j IEr:1 b a d=1 :: n )
Registrar Administration

%-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Mushtaq, Advocate

for information and necessary actio

C( .04.2026No: LB]U /RG/LP Dated: 6

4
5.

6.

7.

hiYatHRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: "tO D - of 2026/RG/LP Dated: a/ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Midhat Manzoor
D/O Manzoor Ahmed Parey
R/O Malwah Tehsil Kawarhama District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-118-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
:qI%

(Syel i;itab; ,slain
strar Administration

No: (
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_charge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Midhat Manzoor, Advocate

. .....for information and necessary action.

I .04.20261338?- L/RG/LP Dated: a

4
5.

6.

7.

J=,„e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
Wxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

,f 2026/RG/LP D,t,d, e 6 .04.2026No: IOl

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Mir Zafar Ul Zaman Kamili
S/o Mir Nayeem Ul Zaman Kamili
R/O Adalat Masjid Hawal Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-119-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel 6tab; sbain
Registrar istration

No: tQ, 3 qS-Yo2 /RG/LP Dated: O 6

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Zafar Ul Zaman Kamili, Advocate

for information and necessary action

.04.2026

4
5.

6.

7.

!?'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le +e qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: qD 2 of 2026/RG/LP Dated: oA .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Mashooq Ahmad Wani
S/O Mohammad Akbar Wani
R/o Treran Tehsil Tangmarg District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-120-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

in)(Syel
Registrar Administration

No; [3 L I O'3 - /O /RG/LP Dated: O d .04.2026

forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
cpc e_Gourts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_t,.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mashooq Ahmad Wani, Advocate

. .....for information and necessary action.

4
5.

6.

7

>(
Rl 'a 11in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se +c +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: O d .04.2026No: '?o3

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Maheena Anayat
D/o Anayatulla Raina
R/O Jagiyar Sheeri Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-121-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed &IIma'it£ss£in)
Registrar Administration

Lt
Copy forwarded to the: -
1, Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Maheena Anayat, Advocate

. .....for information and necessary action .

/RG/LP Dated: 6G .04.2026

4
5.

6.

7.

'wW%
Registravr Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lege le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: loy of 2026/RG/LP Dated: 66 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Muneeb Mushtaq
S/O Mushtaq Ahmed Bhat
R/O Summerbugh Lasjan, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-122-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
MM at *

)(Syed [intaba-Hussain

Registrar Allministration

No.' 139 lq – 26 /RG/LP D,t,d, oZ .04.2026

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muneeb Mushtaq, Advocate

. .....for information and necessary action.

4
5.

6.
\

7.

M&#IWa;{
-AdministtationRegt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le qc qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ ]'f D,t,d,a.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Mariya Mehraj
D/O Nlehraj Ud Din Sheikh
R/O Chana Mohalla Chattabal Tehsil South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-123-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

F\\Yela

(Syed-Nlujtaba ussain

Registrar 'Administration
No.' \3q9? – 3y /RG/LP D,t,d, o 6

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading or!
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mariya Mehraj , Advocate

. .....for information and necessary action.

.04.2026

1

2
3.

4
5.

6.

7.

Il

a
+

RegiJt] inis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
a,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

je leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -}oG of 2026/RG/LP D,ted: 6£ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Maheen Jan
D/O Mehraj Ud Din Sofi
R/o Soft Mohalla Kadlabal Tehsil Pompora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-124-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar 4dministration
04.2026 tbN„ \ :3 LaB S-- b/RG/LP Dated: 66

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Maheen Jan, Advocate

. .....for information and necessary action.

4
5.

6.

7.

linis+£ationRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc +e qc

F•PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3o+ of 2026/RG/LP Dated: & 4 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ninth Wali
D/o Wali Mohammad Rather
R/O Gundi Saderkote Tehsil Hajin District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-125-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel ltaba \ius\sailn
strar Administration

No; 13qq3- S"C> /RG/LP D,t,d, a6 .04.2026

forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nifith Wali, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4

5.

6.

7.

R\%
Adminib Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +e qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

DO of 2026/RG/LP Dated: & k .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Nishrat Hamid '
D/O Abdul Hamid Rather
R/O Rather Mohalla Shumlaran Tehsil Wagoora District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-126-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed $1q£jtaba Hussain)
lstrar Administration

04.2026No: 13q S’) - ca/RG/LP D,ted: O

forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
cp(.., e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nishrat Hamid, Advocate

. .....for information and necessary action .

4
5.

6.

7.

A

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qe gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: IO q ,f 2026/RG/LP D,t,d: o & .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Nadeem Gull
S/O Gull Mohammad Naik
R/o Khaloora Malwan Tehsil Pahloo District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-127-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed lvWaba H\ussain)
Registrar Administration

%
forwarded to the: -
Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_c,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Gull, Advocate

. .....for information and necessary action .

G/3q£-l- 66 /RG/LP D,ted; O .04.2026No.'

Copy
1

2

3.

4
5.

6.

7

linis't;ati8nReI
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

,f 2026/RG/LP D,t,d: 6 X .04.2026No: 3\o

It is hereby notified that vide High Court Order Dated 31 .03.2026

Ms. Nargis Altaf
D/O Altaf Hussain
R/O Tilograh Village Tehsil Chilli Pingal District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-128-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>6

lssain)(Sye; ltaba
Regjstrar Administration

qkN,; I By 6) - 7\I /RG/LP D,t,d: Od .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Doda.
cpc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nargis Altaf, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Regi
F>6

[minisiration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge +c +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: a4 .04.2026No: Ill
It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ronak
D/o Farooq Ahmad Mir
R/o Hatiwara, Lethpora Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-129-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
‘

(Syed Mirjtaba Hussain)
Regjstrar Administration

%/N,; t :::> q iS>–- el /RG/LP Dated: Crt .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ronak, Advocate

. .....for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c 9eR

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 7 / 2 ,f 2026/RG/LP D,t,d,JZ_.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Raashid Ahmad Baba
S/O Bashir Ahmad Baba

R/O Yachahama Tehsil Kangan District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-130-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

ad}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raashid Ahmad Baba, Advocate

. .....for information and necessary action.

£8No: 1 3L4 .04.2026I3- L/RG/LP Dated: ef

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc +e qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: }\ S of 2026/RG/LP D,t,d, 66 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Rutba Rouf
D/O Ab Rouf Mir
R/O Alamdar Colony Bemina, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-131-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrau+dminist ration

EL
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rutba Rouf, Advocate

. .....for information and necessary action .

gISg a/- a C/RG/LP Dated: 62 .04.2026No:

Copy
1

2
3.

4
5.

6.

7.

dminis'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: '}\q of 2026/RG/LP Dated, 0 6 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Rameez Raja Ahangar
S/O Abdul Aziz Ahangar
R/O Ahangar Mohalla Palhallan Tehsil Pattan District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-132-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sy:MWat:;}iubsain)
Registrar Administration

N„ 13 qq q - e;c>LIRGILP D,t,d, 46 .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rameez Raja Ahangar, Advocate

for information and necessary action.

4
5.

6.

7.

iIi:6b

A11 1[1[]1 i 1[]1 i sRegis!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

lo L
ENROLLMENT

NOTIFICATION

No: 7/ S of 2026/RG/LP Dated: 0 4 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Syed Sajid Yousuf Shah
S/O Mohammad Yousuf Shah

R/O Pir Mohallah Tehsil Sogam Lalab District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-133-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed [iaba Hi
Registrar Administration

No: £
forwarded to the: -
Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Sajid Yousuf Shah, Advocate

. .....for information and necessary action.

13 SI>7- \\1 /RG/LP D,t,d, O .04.2026

4
5.

6.

7.

1%
Ir Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+eSc St

PROVISIONAL
ENROLLMENT

NOTIFICATION

-1 \ GNo: of 2026/RG/LP Dated :JL.04.2026

It is hereby notified that vide High Court Order Dated 31 .03.2026

Ms. Suraya Qadir
D/o Gh Qadir Wagay
R/O Ranipora Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-134-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel GaiaHus\s;Tn)
Registrar Agministration

No: 1 3 S-1 S'- 22/RG/n D,t,d: 66 .04.2026

forwarded to the: -

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suraya Qadir, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

Redis. min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+cIe je

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: oK .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Shahid Manzoor
S/O Manzoor Ahmad Rather
R/O Rather Mohalla Chinar Bagh Puhroo Tehsil B K Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-135-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(syLl Fijtaba h\ls£ai
Registrar Administration

No: j3Sp23- BO /RG/LP D,t,d: O 6 .04.2026

forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC, e-Courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Manzoor, Advocate

. ..... for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e ]C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -£ Gq of 2026/RG/LP Dated: 0 Q .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sameena Altaf
D/O Mohammad Altaf Bhat
R/O Summer Bugh Lasjan Tehsil Bagati Kanipora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-136-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>e

}sdin(SyediWba
Registrar Administration

04.2026 %/No: jcLqle’-?? /RG/LP D,t,d: 6 q
forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
(.../pc, e_(,"„ourts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sameena Altaf, Advocate

for information and necessary action.

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +c qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

,f 2026/RG/LP D,t,d, 04 .04.2026If aNo:

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sana Sajad
D/O Pawez Sajad
R/O House No.246, Lane 17, Ward 7 Indra Nagar Tehsil Sonwar, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-137-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>6

jtaba Husbai ir)(Syel
Registrar Administration

No: t 3 b-BI – 38 /RG/LP D,t,d: a 4 .04.2026 ekk
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sana Sajad, Advocate

. .....for information and necessary action.

4

5.

6.

7.

q)t
dministrafion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc Icqe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -71':r of 2026/RG/LP D,t,d: od .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sofi Arizoo Ali
D/O Ali Mohammad Sofi
R/O Patipora Saloora Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-138-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed

Dated: 06
Registrar Administration

04.2026 %/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. son Arizoo Ali, Advocate

. . ..for information and necessary action.

4
5.

6.

7.

xml inistr;Registr

%,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+tIe +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: J Dated :E_.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Snober Amin
D/O Mohammad Amin Sheikh

R/O Nowshera Tehsil Boniyar Distirct Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-139-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(syd i;a lius£a
Registrar Administration

(1)fl4) L /RG/LP Dated: 06 .04.2026

forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Snober Amin, Advocate

. .....for information and necessary action .

No:

Copy
1

2
3.

4
5.

6.

7.
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Se +c +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ? 2 / of 2026/RG/LP Dated : U_.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sarwoqadh Shabir
D/o Shabir Ahmad Hajam
R/O Syed Abad Soiting, Lasjan Tehsil Panthachowk, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-140-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
IN%'0

[taba Hugsain)(Syel
Registrar Administration

G
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. ' Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sarwoqadh Shabir, Advocate

F O _p

No: 13$ 5 S - .04.2026 Gb/C?/RG/LP Dated: O

. .....for information and necessary action.

4
5.

6.

7.
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+ +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: d g .04.2026329No:

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shafee Hyder
D/o Ghulam IIyder Bhat
R/o Hajipora, Ichgam Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-141-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
X-a

(Syed IVlhjtaba HUssain)
Registrar Administration

Ph
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shafee Hyden Advocate

for information and necessary action.

Sd;3- ID /RG/LP D,t,d: ad .04.202£3No.' t

4
5.

6.

7.

\%
,ministt LonRegistlrd
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Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 72 3 of2026/RG/LP D,t,d, ca .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Saniya Ali
D/O Ali Mohammad Bhat
R/O Muqdam NIohalla Reshipora Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-142-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Fi C

d

(Syed &njtaba -Hir
Registrar Administration

Dated: ad .04.2026 QpNo: 8 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saniya Ali, Advocate

. .....for information and necessary action.

4

5.

6.

7.

Regist
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lege +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

u171Fl1fIII?;IIIII) L1r 0 f 2 0 2 6 / R G / L P D a t ed : aH 0482026No:

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Toiba Manzoor
D/O Manzoor Ahmad Matoo
R/O Nund Reshi colony Bemina Tehsil Central Shalteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-143-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\U
ujtaba Hdssain)

Registrar Administration

.04.2026 Pb(

Copy forwarded to the:
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J& K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Toiba Manzoor, Advocate

. .....for information and necessary action.

No: [ 3 S'}?– & C/RG/LP D,t,d, 6

4
5.

6.

7.

Regis1 istr
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+ +C +e

PROVISIONAL
ENROLLMENT II

NOTIFICATION

No: iPr ,f 2026/RG/LP D,t,d, eA .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Tabia Showkat
D/O Showkat Ahmad Qazi
R/O Rajpora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-144-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration
i

Copy forwarded to the:
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In_c,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabia Showkat, Advocate

for information and necessary action.

No: eq 04.2026 §k3 s-87- LL/RG/LP Dated: V

4

5.

6.

7.

$\%
IministrationRl ltra1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le qe 9e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Jf Dated :d_.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ulfat Rahman
D/O Abdul Rahman

R/O Zaloora Zaingeer Bunapora Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-145-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel i'taba
listrationstrar

No: &
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ulfat Rahman, Advocate

. .....for information and necessary action.

1 .04.2026: b';qq:. b&b> /RG/LP D,t,d:

4

5.

6.

7
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+e qc Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L2Z of 2026/RG/LP D,t,d,a£.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Umar Mohi U Din
S/O Gulam Mohi U NDin
R/O Banpora (Manzgam) Tehsil Tarathpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-146-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel lba Isa

Registrar linistration

No: £
forwarded to the: -

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Mohi U Din, Advocate

. .....for information and necessary action.

{ 3 COS – IO /RG/LP D,t,d, O .04.2026

Copy
1

2
3.

4
5.

6.

7

W 1%-C, B
.dminisRegis1 !;til)Ii
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

120No: of 2026/RG/LP D,t,d, oX .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Uzma Rashid
D/O Abdul Rashid Lone

R/O Chraligund Tehsil Dangiwacha District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-147-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registral Administration

/36 1l - 18 /RG/LP Dated: eG .04.2026b
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Rashid, Advocate

. .....for information and necessary action.

No.'

4
5.

6.

7

WMVTFt
IministrationRegistS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
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+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: of 2026/RG/LP D,t,d: 64 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Wasiya Jan
D/O Mohammad Ayoub
R/o Rather Mohalla Kursoo Padshahi Bagh Tehsil South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-148-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

Advocate is ordered there before

b

sought before the date of expiry unless the absolute/final enrollment as an

By Order
hM

(SyedlWba' bss

Registrar Administration

No.' G
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Wasiya Jan, Advocate

. .....for information and necessary action.

{3611 -2 /RG/LP D,t,d: 66 .04.2026

Copy
1

2
3.

4
5.

6.

7.



87

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
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+ + +

’ROVISIONAL
ENROLLMENT

NOTIFICATION

N„J_Ua2@6LRsw Dated: 6 4.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Zubair Ahmad Chopan
S/O Shabir Ahmad Chopan
R/O Hyhama Batpora Chopan Mohalla Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-149-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

1)(Syed
Registrar Administration

&
forwarded to the:
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In_charge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Ahmad Chopan, Advocate

. .....for information and necessary action.

CD a + – 3q /RG/LP Dated: 6 d .04.2026No:

Copy
1

2
3.

4
5.

6.

7.

D

Regis1 minis
m,a
3atibn


